
[ 34881
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WP.Nos.2795 OF 2023 25572 AND 40476 0F 2018 17474 21',tU 23842 AND
23908 0F 2019 14861 0F 2020 24029 0F 2021 28636 39435 39464 39473
AND 39485 OF 2O22;35248 AND 37149 OF 2025; 2348 4ND1942OF 2026,

CMA.Nos.1073 OF 2019

WP NO: 2795 OF 2023

Between:

1. Trilok Singh, S/o Eshwarlal, aged about 73 years.
2. Ashok Yadav, S/o Eshwarlal, aged about 68 years
3. Shiv Shanker, S/o Eshwarlal, aged about 62 years
4. Sainath, S/o Eshwarlal, aged about 60 years.
5. Jagdev, S/o Eshwarlal, aged about 58 years.
6. Surender, S/o Eshwarlal, aged about 56 years.
7. Ananthram, S/o Eshwarlal, aged about 53 years.

All R/o Plot No. 142, Road No.2, Hanumanpet, Malkajgiri, Secunderabad

...PETITIONERS
AND

1- State of Telangana, represented by its Principal Secretary, Revenue
(Endowments ll) Department at Secretariat, Hyderabad

2. The Commissioner of Endowments, Tilak Road, Hyderabad
3. The Assistant Commissioner, Endowments Department, Secunderabad
4. Sri Pahadi Hanuman Temple, represented by its Executive Officer, at North

Lalaguda, Tukaramgate, Secunderabad

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a Writ of Certiorari or any other appropriate Writ or Writs, Order or Direction,

to call for the records pertaining to the Order dated 3.12.2019 passed by the Member



2

of the Hon'ble Telangana Endowments Tribunal at Hyderabad in 0 A No. 665 of

2014, leter dated 29.1 .2020 issued by the first respondent in Lr.No. 23925/

Endts.ll(A1)i2019 and the order dated 15.9.2020 in o.A.No.665 of 2014 passed by

Hon'ble Telangana Endowments Tribunal at Hyderabad and quash the same by

declaring them to be illegal, arbitrary, ultra vires the provisions of Telangana

Charitable and Hindu Religious lnstitutions and Endowments Act, 1987 and violative

of Art. .14 of Constitution of lndia and the doctrine of separation of powers, by further

declaring Rule 22 (2) of Telangana charitable and Hindu Religious lnstitutions and

Endowments Tribunal Rules, 2010 in so far as the last sentence is concerned i-e. in

case of disagreement, the chairman shall address the Government as illegal,

unconstitutional, ultra vires the provisions of Telangana charitable and Hindu

Religious lnstitutions and Endowments Act, 1987 and violative of Art. 14 of

Constitution of lndia and to consequently declare the petitioners herein as Founder

Family Members of the 4th Respondent Temple and enter their names in col.No.4 of

the Register maintained under section 43 of Telangana charitable and Hindu

Religious lnstitutions and Endowments Act, 1987, as Founder Family Members

Award costs.

l.A. NO: 1OF 2023

petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased be pleased to

Suspend the operation of the Order daled 3.12.2019 passed by the Member of the

Hon'ble Telangana Endowments Tribunal at Hyderabad in O.A.No. 665 of 2014,

tetter dated 29.1.2020 issued by the first respondent in Lr.No. 23925/ Endts.ll(A1)/

20't9 and the order dated 15.9.2020 in O.A.No.665 of 2014 passed by Hon'ble

Telangana Endowments Tribunal at Hyderabad, pending disposal of W P.No. of

2023.

Counsel for the Petitioners: SRI SUDEEP REDDY.S
Counsel for the Respondent Nos.1 TO 3: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
Counsel for the Respondent No.4: SRI J.R.MANOHAR RAO,

SC FOR ENDOWMENT
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WP NO: 25572 0F 2018

Between:

1. Vijendra Kumar Tiwari, S/o Late Sri Gokaran Nath Tiwari, Age 80 years, Rl/o

4-2-123, Badichowdi, Sultan Bazar, Hyderabad - 500 095.

2. Rajendra Prasad Tiwari, S/o Late Sri Gokaran Nath Tiwari, Age 78 years, R/o

4-2-123, Badichowdi, Sultan Bazar, Hyderabad - 500 095.

3. Smt. Savitri Devi, Wo Late Sri Krishnakanth Tiwari, Age 68 years, Rl/o 4-2-

123, Badichowdi, Sultan Bazar, Hyderabad - 500 095.

4. Ramesh Kumar Tiwari, Sio Late Sri Krishnakanth Tiwari, Age 50 years' R/o 4-

5-860, Kriparambagh, Sultan Bazar, Hyderabad - 500 095.

5. Rajesh Kumar Tiwiri, S/o Late Sri Krishnakanth Tiwari, Age 46 years, R/o-4--

5-ti60, Kriparambagh, Sultan Bazar, Hyderabad - 500 095.(Died per LR's P-9

to 11)
6. Rakesh Kumar Tiwari, S/o Late Sri Krishnakanth Tiwari, Age 45 years' R/o 4-

5-862, Kriparambagh, Sultan Bazar, Hyderabad - 500 095'

7. Sunil Kumar Tiwari, Sio Late Sri Krishnakanth Tiwari, Age 44 years, R/o 4-5-

486, Kriparambagh, Sultan Bazar, Hyderabad - 500 095.

8. Smit. Sunita Pan-ey, D/o Late Sri Krishnakanth Tiwari, Age 48 years, R/o 4-5-

863, Kriparambagh, Sultan Bazar, Hyderabad - 500 095'
g.SmtRamaTiwariW/oLateRajeshKumarTiwari,agedabout40YearsOcc

Household R/o 4-5-860, Kripambagh Badichowdi Sultan Bazar Hyderabad

l0.siddharth Tiwari s/o Late Rajesh Tiwari, aged about 20 Years Occ Student

R/o 4-5-860-Kriparambagh Badichowdi Sultan Bazar Hyderabad

11.Anandi Tiwari b/o LatJ Rajesh Kumar Tiwari, aged about 18 Years Occ

Student R/o 4-5-860 Kriparambagh Badichowdi Sultan Bazar Hyderabad'

(Petitioner Nos.9 to 1 1 are brought on record as Lrs of deceased Petitioner

No. 5 as per Court Order dated 26110t2O21 Vide lA No l ol 2021 in

wP No 25572 of 2018) 
...pETlrtoNERS

AND

1 The Government of Telangana, Represented by the Principal Secretary,

Endowments Department, Secretariat, Hyderabad.

The Chairman, Endowments Tribunal, State of Telangana, Hyderabad'

The Member, Endowments Tribunal, State of Telangana, Hyderabad

The Commissioner, Endowments Department, State of Telangana, Tilak

Road, Hyderabad.
The Assistant Commissioner, Endowments Department, Hyderabad, O/o The

Commissioner, Endowments Department, Tilak Road, Hyderabad'

...RESPONDENTS

2
J
4

5

Petition under Article 226 oI the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an order, direction or a writ, one in the nature of a writ of Mandamus,

directing the Member, Endowments Tribunal, state of Telangana, Hyderabad, the
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3rd Respondent herein, to comply with the provision contarned in Rule 23 of the

Telangana Charitable and Hindu Religious lnstitutions and Endowments Tribunal

Rules, 2010 and also direct the Government of Telangana, represented by its

Principal Secretary to the Government, Endowments Department, Hyderabad, the

.1st Respondent herein to afford an opportunity of hearing the Petitioners before the

first Respondent pronounces any orders pursuant to the referring of the matter to the

Government under Rule 22 (2) of the Telangana Charitable and Hindu Religious

lnstitutions and Endowments Tribunal Rules, 2010.

l.A. NO: 1 OF 2018

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceedings before the Government of Telangana represented by its

Principal Secretary, Endowments Department, the first Respondent herein, pursuant

to the order dated 16.07.2018 in O.A.No.2 of 2018 (on the file of the Endowments

Tribunal, Telangana State, Hyderabad) refening the matter to the Government,

pending the Writ Petition.

l.A. NO: 2 OF 2018

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the

3rd Respondent, the Member, Endowments Tribunal, for the State of Telangana, to

furnish the copy of the Report, regarding the inspection of Sri Hanuman Temple,

Badichowdi, Hyderabad made by the Member Endowments Tribunal, Telangana

State on 02.071.2018 immediately.

Counsel for the Petitioners: SRI T.SANJAY RAO
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL


